
C£1\TRAL AD.:iNISxm TIVE TRIBUNAL, ALLAHABAD 

LUCKi'-;0’.J CIRCUIT BEt\iCH 

R e g is t r a t io n  C .A , N o .346 oj; 1991

I.K .P a n d ey  and A n o t h e r ......... A;̂  pli^^ento

versu&

Union o f  In d ia  & O th e rs .........Respondents

Hon.Mr. J u s t ic e  U ,C ,S r iv a s ta v a ,V  ,C„

Hon .Mr.A..B «Gort h j ,  I'Tember (A)_______

(By Hon .Mr. J u s t ic e  U .C.S r iv a s ta v a ,  V .C .)

The ai^pliv^ants w ere t r a n s fe r r e d  to  th e  

o t t i c e  o r  th e  S e n io r  Account a O f i i c e s .  S to re s , Ala^Tibagh, 

LucknCT'. a f t e r  p rom otion  t o  th e  poi^t o i  A s s t t .  Accoxints 

C t t i c e r .  The a,,, . l i c a n t s ' g r ie v a n c e  i s  th a t  they have 

been t r a n s fe r r e d  w h ile  S h r i Rakesh Kumar S r iv a s ta v a  

was ^;romoted a long^-ith  th e  a _ .p lican ts  on r e g u la r  baaiss 

and was a ls o  o rd ered  f o r  t r a n s fe r  bu t on h ia  o b je c t io n  

h io  t r a n s fe r  o rd e r  was c a n c e lle d  anc he con tin u ed  a t  

h is  ^ re s e n t x-'lace o r  p o s t in g  i . e .  in  th e  o t x ic e  o f  th e  

S e n io r  D iv is io n a l  Accounts O f r ic e r ,  IJorthern R a ilv  cy, 

H azra tgan j, Lucknow, O K O a ite  ^sarty N o .2 . One Sihri Shahid 

A l i  v-as a ls o  prom oted a lon gi-'ith  th e  a p p lic a n ts  on adhoc 

b a s is  and r e ta in e d  in  th e  same o t t i c e .  The c i r c u la r  

i&Eued b y  FA&CAO (A d m in ia tra tion ) , K o rth em  R a ilw ay ,

Baroda House, New D e lh i 's  l e t t e r  N o .87/^dm in istra tion/C /  

24/11 dated 29 .1 ,88  p ro v id e s  th a t  adhoc prom otee w i l l  b e  

t r a n a te r re d  t i r s t  and re g u la r  prom otee w i l l  b e  

t r a n s fe r r e d  a f t e r ,  i f  n ecessary  t o r  th e  a d m in is tra t io n .

But th e  ersons prom oted on adhoc b a s is  have been 

re ta in e d  in  th e  same o r t i c e  and th e  o p p o s ite  parfciea  

have d is c r im in a te d  in  t r a n s fe r r in g  th e  r e g u la r  p rom otees .
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The RaiB'-’ay B o a rd 's  c i r c u la r  da ted  21 A . 19  \\*hich

d e a ls  w ith  " P e r io d ic a l  t r a n s fe r  o r  n o n -ga ze tted  s t a f f *

p ro v id e s  th a t  n on -ga ze tted  s t a f f  shou ld not be

t r a n s fe r r e d  from one p la c e  t o  an o th er v jith ou t com ple 'don

o f  5 y ea rs  ten u re  in  th e  same o t t i c e .  The o p p o s ite

p a r t ie s  have n o t  fo l lo v je d  th e  c i r c u la r  oi. th e  Rail'way

Board dated  2 7 .4 .7 9 , The a p p lic a n ts  h av ing n o t

com pleted  5 y ea rs  ten u re  have been ordered  f o r  t r a n s fe r .

Thits c l e a r ly  shovjs th a t ‘ p ic k  and ch oose ' x .o lic y  has

been  adopted by th e  o p p o a ite  p a r t i e s .  The a p p lica n ts

a g g r ie v e d  b y  t h is  t r a n s fe r  o rd e r  made a re p re s e n ta t io n

t o  th e  FA&CAC, N orthern  R a ilv a y , Baroda House, Kew D e lh i

on 18.2.1991 b u t th e  same iss s t i l l  pend ing and has

not been d ec id ed  ao f a r .  In  v iev j o f  th e  circumtotances,
da ted  13 .2 .91

v.;e d ir e c t  th e  respondents to  d e c id e  th e  rep 'resen ta tion /  

v i t h in  th re e  months from th e  d a te  o f  th e  r e c e ip t  or 

th e  copy o t  thifa o rd e r  a f t e r  ta k in g  in to  account th e  

p leas ra is e d  by th e  app lican tjs  in  t h e i r  represen ta tions. 

Thx- a p p lic a t io n  stands dis^-osed in  th e  above term s 

v ith o u t  any o rd e r  as to  co is ts .

I emberlJ^A) V ic e  Chairman

D ated  th e  I7 th  5 e p t . ,1 9 S l.

RKiM


